
ITEM NO.31               COURT NO.5               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No. 13755/2019
(Arising out of impugned final judgment and order dated 18-04-2019
in CWP No. 10325/2019 passed by the High Court of Punjab & Haryana
at Chandigarh)

COMMITEE OF CREDITORS THROUGH 
PUNJAB NATIONAL BANK & ANR.   Petitioner(s)

VERSUS
RAVI PRAKASH GOYAL & ORS.                          Respondent(s)

(FOR ADMISSION and I.R. and IA No.89203/2019-PERMISSION TO FILE
LENGTHY  LIST  OF  DATES  and  IA  No.89202/2019-PERMISSION  TO  FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 03-07-2019 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE SURYA KANT

For Petitioner(s) Mr. Tushar Mehta, SG
Mr. Ramji Srinivasan, Sr. Adv.
Mr. Bishwajit Dubey, Adv.
Mr. Spandan Biswal, Adv.
Ms. Srideepa Bhattacharyya, Adv.
Mr. Kanu Agarwal, Adv.
Mr. Sylona Mohapatra, Adv.
M/s.  Cyril Amarchand Mangaldas, AOR

                   
For Respondent(s) Mr. K. V. Vishwanathan, Sr. Adv.

Mr. Arvind Kumar Gupta, Adv.
Ms. Heena George, Adv.
Mr. Gaurav Goel, AOR

Mr. Shyam Divan, Sr. Adv.
Ms. Misha, Adv.
Mr. Shantanu Chaturvedi, Adv.
Ms. Charu Bansal, Adv.
Mr. S. S. Shroff, AOR

Mr. Manmeet Singh, Adv.
Ms. Nishtha Chaturvedi, Adv.
Mr. Akhil Anand, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice.

There shall be stay of the impugned judgment, in the

meantime.

(NIDHI AHUJA)                   (RENU DIWAN)
   COURT MASTER (SH)             ASSISTANT  REGISTRAR
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